


The original applicant died during the
pendency of this case. Thereafter a substitution
| E application has been filed and the same has been allowed
+1 ". | by the tribunal, but his heir and legal representativer 3,1
| have not care:i to carry out the substitution order and
g¢ has preferred to remain absent-mf_m tﬂ:@gg’h. tsher

. aubstitwtion applicatdan hgs been eiigwed.

... R The applicant has prayed the sebde® that

the respondents may be ordered to pay a sum of Rs,

16195.98 with interest of 18% from May 1984 till the

i date of actual payment. The amount which he claimed om
the said particular amount on the ground that during
the suspension of the applicant between 16.8.82 to
10.11.1982. He was not naid a3 single pailsa for the

. | first month, in s2cond month he was paid Rs., 400/- and

Qo Suely
in third month he was paid only Rs. 78/- %t total amess—

1 | “ £—
- of Rs. 478/~ was paid to the applicant during
' | suspension period. His salary at the time of

suspension was 278 + 372,70 at tie tpbed cOming o thafo

to 1814.10 and a net amount of Rs. 1814.10 -8478 = i

l
[
" | {604. 70, a2=@d The total salary of three months comeg
i
'.
l

£1336.10, whriek! still remains unpaid. He has also
claimed an allowance of Rs. 70/- p-q‘F— mansh al-.m
e gek an-l accommodation and thus hcbween

1980 til.'l. April 1984, he claimed a sum a:E Es.
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17.8.1982. Out of the suspension allcowance all the ' r
T
other claims are old and stale and have rather become .

o

barred by time moreover are in respect of 3 period whem
Administrative Tribunal 4id not come intoc existence. So *

far as the suspension allowance is concerned, the cause

of action in respect of s@me is continuing and was Rs i
| 1 rl | alive. It was the duty of the respondents pay it E:ﬂ_.
;1_ % there is no justification for withholding it. Accordingly,
Hﬁ- | if the same has not been paid, the respondents are
L directed to pay the balance of suspension Emount to the
| heir and legdl repre-ent3tives of the deceased applicant,

'. within 8 pericd of 3 months from the date of communicstier
of this order. With these observations, the dpplication
| ; is dispecsed of f£inally. No order as to the costs.
7 T Lo o
Vice-Chairman

Allahabad Dated: 25.11.1992.
(RKA)




